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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 32 of 2026

Rajkaran
..... Petitioner(s)
Versus
State Of U.P. Thru. Prin. Secy. Revenue Lko
And 4 Others Respondent(s)
Counsel for Petitioner(s) . Shankar Lal Pandey, Abhishek

Shukla
Counsel for Respondent(s) : C.S.C.

Court No. - 17
HON'BLE SUBHASH VIDYARTHI, J.

1. Heard Sri Abhishek Shukla, the learned counsel for the petitioner,
Sri Vishal Tahlani, the learned Standing Counsel appearing on behalf
of the State and perused the records.

2. By means of the instant petition filed in public interest the petitioner
has sought issuance of a direction to the opposite parties no.2 and 3
for removal of encroachments from land bearing Gata No0.679,
measuring 0.7770 hectare and Gata No.705, measuring 0.0660
hectare situated at Village Sidhauli, Pargana Jagdishpur, Tehsil
Musafirkhana, District Amethi.

3. On the basis of written instructions provided to the learned
Standing Counsel he has informed that proceedings under Section 67
of U.P. Revenue Code have already been issued for removal of
encroachments from the land in question and the same are pending
consideration.The instructions are taken on record.

4. Accordingly, the petition is disposed off by issuing a direction that
the proceedings under Section 67 of U.P. Revenue Code in respect
of the aforesaid land shall be decided expeditiously in accordance
with law and the removal of encroachments shall be ensured
thereafter without any unnecessary delay.

January 22, 2026
Ram.

(Subhash Vidyarthi,J.)
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